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arere.3028/fqedl/2024 (.9, 2013-14)
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Wﬁ@l?llAppellant by : Ms. Kirti Sankratyayan, Sr. DR
Qlaalé|§l€l/Respondent by . Shri Ajay Kumar Agarwal, Chartered Accountant
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=T i1 fafS/ Date of pronouncement: : 07/11/2024

T3 9T/ORDER

PER VIKAS AWASTHY, JM:

This appeal by the Revenue is directed against the order of Commissioner of
Income Tax (Appeals), National Faceless Appeal Centre, Delhi (hereinafter referred

to as 'the CIT(A)') dated 28.02.2024, for assessment year 2013-14.
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2. The Id. Counsel for the assessee submitted at the outset that appeal by the
Department suffers from low tax effect in light of the CBDT Circular No. 9/2024
dated 17.09.2024, hence, liable to be dismissed.

3. The Id. DR fairly submitted that the tax effect involved in appeal is Rs.
51,52,837/-i.e. less than the monetary limit specified by the Board vide Circular No.

9/2024 (supra) for contesting of appeals by the Department before the Tribunal.

4. In light of the fact that the tax effect in appeal filed by the Revenue is less
than the monetary limit of Rs.60,00,000/- specified by the CBDT vide Circular No.
9/2024 (supra), for filing of appeal by the Revenue, this appeal by the Revenue is

dismissed on account of low tax effect.

5. Liberty is granted to the Revenue for revival of appeal, if the issue involved in
instant appeal falls under any of the exceptions specified in para 3.1 and 3.2 of

CBDT Circular No. 5/2024 dated 15.03.2024.
6. In the result, appeal of the Revenue is dismissed.

Order pronounced in the open court on Thursday the o7 day of November,

2024.
Sd/- Sd/-
(NAVEEN CHANDRA) (VIKAS AWASTHY)
FGTHTT TET/ACCOUNTANT MEMBER =TI T&€a/JUDICIAL MEMBER

fawtl/Delhi, fRT/Dated 07/11/2024
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